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Raipur, the 13th May 2003
NOTIFICATION

No. F 7-225/Rev./2003.-—In exercise of the powers conferred by clause (xxxiii), {xxxv) and (L iii) of sub-section (2)

of section 258 read with Section 144, 160, 222 and 224 of Chhattisgarh Land Revenue Code, 1959, the State Government
hereby makes following amendments in the rules framed under sub-section (1) of Section 144, 160. sub-section (1) of
Section 222 and 224 (e) :\—

RULES

In sub-ruie (iii) of rule 9 framed under sub-section (1) of Section 144 of tise Chhaitisgarh Land Revenue Code, 1959
the words "upto Rs. 1500 and the Commissioner” shall be omitted,

In rule, 10 framed under Section 160 of the Code the words "through the Commissioner” shall be omitted,

In proviso of rule 2. framed under sub-section (1} of Sectiun 222 of the Code, for the word "Commissionar” the words
"Director of Land Records" shall be substituted,

In rule 17, under cluase {e) of Section 224 of the Code for the word "Conmmissioner” the word "State Government”
shall be substituted.
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